
AUGUST 28,1972

INSECTICIDES (AMENDMENT) 
BILL

As passed b y  R a jy a  Sabha 
S e c r e t a r y  : sir, i lay on the

Table of the House the Insecticides 
(Amendment) Bill, 1972, as passed 
by Rajya Sabha.

ESTIMATES~COMMITTEE 
T w en ty -second and T w e n t y -th ibd  

R e ports

SERI KRISHNA CHANDRA 
HAIDER (Ausgram): I beg to pre
sent the following Reports of the 
Estimates Committee:

(1) Twenty-second Report on 
the Ministry of Shipping and 
Transport regarding action 
taken by Government on the 
recommendations contained 
in their First Report on the 
Ministry of Shipping and 
Transport — Visakhapatnam 
Port

(2) Twenty-third Report on the
Ministry of Shipping and 
Transport regarding action 
taken by Government the 
recommendations containeu 
in their Second Report on 
the Ministry of Shipping 
and Transport—Tut) conn
and Mangalore Ports

U M  tors
BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND SHIP
PING AND TRANSPORT (SHRI 
RAJ BAHADUR): With your per
mission, Sir, T rise to announce that 
Government Business in this House 
during the week commencing Mon
day, the 28th August, 1972, will con
sist o f :—

(1) Consideration of any item of 
Government Business carried 
over from today's Order 
Paper

(2) Consideration and passing of 
the General Insurance Busi
ng® (Nationalisation) Bill, 
1972, as reported by the 
Joint Committee,

<3) Discussion an<* votiiv on the 
Supplementary

l
for Grants 
1972-73

(General) for

(4) Consideration of a motion 
for reference of the Presk 
dential and Vice-Presiden
tial Elections (Amendment) 
Bill, 1972. to a Joint Com
mittee.

(5) Consideration and passing 
of the Indian Copper Corpo
ration (Acquisition of Un
dertaking) Bill, 1972.

(6) Consideration of a Resolu
tion seeking disapproval of 
<he Delhi University 
(Amendment) Ordinance, 
1972 and consideration and 
passing of the Delhi Univer
sity (Amendment) Bill, 1972, 
as passed by Rajya Sabha.

(7) Consideration and parsing of 
the Insecticides (Amend
ment) Bill 1072, a<* passed 
bv Rajya Sabha

(8) Discussion on the Report of 
the Commissioner for Sche
duled Castes and Scheduled 
Tribes for 1969-70

I may add that it is also proposed 
to bring forward the following Bills 
which are m the advanced stage of 
preparation:—

(i) The Former Secretary of 
State Service Officers (Con
ditions of Service) Bill, 
1972.

(u) The Delhi Education Bill, 
1972 for reference to Joint 
Committee.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) : Regarding the Bill 
for regulating the working condition 
of employment in the film industry 
in India, Shri Balgovind Verma. 
Minister of State in the Ministry of 
Labour and Rehabilitation on 
28-4-1972 said:

“I assure the hon Members that 
we are contemplating in 
bringing forward a Bill In 
this August House very soon, 
Therefoup, I should reauejrt 
the Mover of tb* Bill 'to,



$ &0.H. BHADBA4,1894 (SAKJ) •

t4AN HON. MEMBER: The re
commendation was made in 
1969 to have a Comprehen
sive BiU and after 2\ years 
or 3 years a draft legislation 
was prepared. After 2\ years 
it is found that there are so 
many lacunae in the legis
lation. Who are the persons 
responsible for this draft 
legislation?’'

It was acccpted that the Bill 
should have been brought before the 
House this August session since it 
was a pending matter for a very 
long time What has the Govern
ment to sav about this7

The amount of default by em
ployers of the employees’ provident 
fund money is increasing m a t\ e- 
mendous manner. Last year the hon. 
Minister, Shri R K. Khadilkar made 
a statement that the legislation was 
going to be brought very soon to 
impose deterrent punishment on 
such oflendcrs Even m the last 
session, he assurance was repeated. 
But we are all surprised to see that 
Government have not included the 
Bill for passing m this Session; it is 
perhaps because the defaulters are 
their patron saints.

SHRI S. M. BANERJEE (Kanpur): 
I wish to submit that in the news
papers it has come out clearly that 
higher dearness allowance for Cen
tral Government employees is almost 
due. I have pointed out in this House, 
Sir, that the figure of cost of living 
index* after adding the June figure, 
came to 237,08. If you add to it the 
July figure, it crosses 238. The Cen
tral Government employees through
out the country are agitating, and 
they are entitled to get it, Sir. It 
has also come in the newspapers 
that the dispute was discussed at a 
Cabinet meeting on Friday. There 
are two issues. One is that the dear- 
toeas allowance should be raised im
mediately in the ease of Central 
Ctovewmient employees. The bon.

„ I f l M t f g  ma&e a statement
on this. Another thing is thai final

1 ‘ * ) '

i

decision on what is known as 
Khadilkar's formula of raising the 
bonus from 4 to 8.33 per cent, should 
be taken before the Puja to avoid 
the impending labour unrest.

My third point is this. A lot of 
things are being said about the 
Memorandum submitted by Tata to 
the Prime Minister to change the 
industrial policy. A copy of that 
should be laid on the Table of the 
House, and the House should get an 
opportunity to discuss it.

Since the hon Finance Minister 
present m the House, he may please 
toll us when he is going to announce 
further rise in the dearness allow
ance.
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SHRI A P SHARMA (Buxar): 
Regarding the Dearness Allowance 
I would only like to make one sub
mission . . .

S f$ ,V ? » T 5T»W 3 $t»flr I

f i p g f t f t n r  s w r a

»
SHRI A. P. SHARMA: But we

did not know this procedure that we 
have to write to you.

The point is that the question of 
Dearness Allowance is very impor
tant, We did not know this proce
dure. You kindly peimit me This 
is a very important question I did 
not know the procedure In future, 
we will follow it but kmdly permit 
me to mention about only one point, 
regarding the increase in the Dear
ness Allowance

MR, SPEAKER. When this comes 
from your side, what about others?

SHRI A P SHARMA: This is a 
very important question. I do not 
kxlow what is the difficulty of the 
Government to come out with their 
decision

HWWI : *TPT 5T f#  f W

v ?  i w* *rro # 3?r w  fm t t"F- 
m  fm r  i

SHRI A  P SHARMA: It is not a 
question of one person or one Party. 
It Is a question of all Parties and 
aH the Central Government em
ployees.

: ifFT % ^
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i
SHRI SAMAR GUHA (Contain I 

want to draw the attention of the 
Government m regard to the issue 
ol blocking the entry of Bangla- 
Desh into UNO by China m collusion 
with Pakistan. It has a direct bear* 
mg on the implementation of the 
Simla Agreement and when the high 
officials* of Pakistan are here in 
Delhi for talks, naturally, this House 
feel very much anxious to know the 
reaction of the Government This 
House also would like to be inform
ed about the developments there 
and what stand has been taken by 
the Government and the stand the 
Government is going to take in 
future because it was tacitly under
stood that after the Simla Agree
ment, Pakistan vull recognise Bangla 
Desh and they will also help Bangla 
Desh s entry into UNO It appears 
to us that the Simla Pact spirit is 
being violated by Pakistan and 
China is taking advantage of that

I want to make a submission to 
the Government to come .out with 
a full statement so that we can get 
an opportunity to express our views 
on that

About Uganda matter, this House 
has not been informed about any
thing regarding the steps taken by 
the Government regarding expulsion 
of Asians in Uganda and the matter 
is coming almost every day m the 
papers

MR SPEAKER* They came out 
with a statement at the earliest 
stage, at the earliest time

SHRI SAMAR GUHA. After that, 
something more has happened.

SHRI INDRAJTT GUPTA (Ali- 
pore): Since then the situation has 
changed. *

MR SPEAKER: I quite agree
that the situation is changing very 
fast and new facts have already 
arisen So, the Minister should m&kfe 
a statement

SHRI RAJ BAHADUR: I stall 
certainly cotmunicate tfce iiiew* of 
the hoitt Member? to tbe Minister* 
eoaceraed in the Qwwmmmfa .



BHADRA4, m i  (BAKA)

May I also say with regard to the 
Bill lor film industry workers that 
cm stated by the Member the assur
ance was that it will be presented to 
th*s August House, but not necessa
rily m the month of August . . , 
(Interruptions).

SHRI R S. PANDEY (Rajnand- 
gaon). The JBill was piloted by me 
and an assurance was given to me, 
although nothing was given m writ
ing, that m the next session the Bill 
will come So, the assurance was 
that it will be introduced somewhere 
in this session . . . (Interruptions),

MR SPEAKER. Any member can 
ask tor its implementation The 
assurance was given to you, but all 
of them are interested

w r f . . . . .
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SHRI RAJ BAHADUR: I quite 
agree that the name of the August 
Member will go down m this 
August House on thi$ August ques
tion.

B,QM.
I

m

views of the Members but the 
Finance Minister of State is here,

SHRI INDRAJIT GUPTA: What 
is the indication of the Govern
ment’s thinking on this because we 
want to know whether the Govern* 
ment is going to make any decla
ration about it

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K R  GANESH): The hon. 
Members are aware that when the

qn* «pssr ?

«ft £ om * o  T.qm • ^  58W  \

When the average cost of living 
index of the working class reaches 
238, the Pay Commission itself . . . 
(Interruptions)

SHRI S M BANERJEE: One
minute

MR SPEAKER- No please.

«Uf t^fo ij?co vnff trsErer *r^rrf 
^ft m m r  $  .

MR SPEAKER: I am passing on 
to the next item now

MR SPEAKER: What is the opi- K- R  GANESH: You have
mon of the August Minister’  spoiled vour own ease.

SHRI RAJ BAHADUR: Sir, both 
You and I have been bom m August.
I know that we are both August.

MR SPEAKER * You are also 
August-born? So, am 1?

SHRI RAJ BAHADUR: About
provisions of penalty for arrears of 
provident fund, the Bill is in an ad
vanced stage of preparation. We are 
Seriously At it. We are second to 

. none in regard to this matter.
Bo t»r as the 0A question is cm*

I wtfl commtmicate

SHRI RAJ BAHADUR: About
drought m Bihar, the question of 
drought was discussed m this House 
* • *

SHRI A. P SHARMA: Sir, the 
Minister was saymg something re* 
gardmg DA.

SHRI INDRAJIT GOTTA: Mr,
Banerji, Sir—'he would not mind W  
saymg because he got a little excit
ed t saw Mr Ganesh was saying 
or was going to say som&feia* We 
would like to know exactly vfa&i 
statement he is in a position 
at prelent. * "



*

' »-■'CfaMfaaHfs I was say- ■ 
ing that Pay CcKxunifision in its re- 
porton the second interim relief 
;*&$ thefirst interlin relief jhas laid 
down a procedure foy consideration 
Of payment of further interim relief 
wbichthey would consider when the 
average reaches 238. That is the posi
tion. : v .

SHRI INDRAJIT GVPTA: It is no 
question of interim relief. It is the 
question of DA.

SHRI S. M. BANERJEE: May I 
seek your protection? I quoted from 
the press reports that it has reached 
238. It has also said that the Cabinet 
has taken a decision that it will not 
be referred back to the Pay Commis
sion, How does the Pay Commission 
<&me into the picture? If it has 
reached 238. they may say, ‘Yes, it 
has reached 238*. Why should the 
Government employees be deprived 
of this benefit?

SHRI A. P. SHARMA: If it has 
readied 238, what is the difficulty in 
granting further DA?

SHRI JYOTIRMOY BOSU: The 
Government is showing no sincerity.

SHRI SHYAMNANDAN MISH
RA (Begusarai): The one point
about which we ought to be inform
ed ia whether the Government thinks 
that it has reached 238 or not. It is 
about that we want to know*

M30L SPEAKER: Mr. Ganesh, if 
yek have got the information, please

: Mam T& & GANBSH: I  have not 
yitfty  ̂oIRdal figure of 238 now.

ĴYOT3BMOY BOStJ: Bow 

S, M. ■ BANERJEE ; '. About*

RAJ BAHADUR: About the 
^pought in Bihar, drought situation 
tM  discussed in this House and I 
think the House has hardly any 
time for it now to discuss is once 
again.

About Bangla Desh recognition 
and other matters the House will be 
taken into confidence at the appro
priate time.

U M  h r *  ~ ^
PRESIDENTIAL AND VICE-PRE

SIDENTIAL ELECTIONS 
(AMENDMENT) BILL*

THE MINISTER OF LAW AJID 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. QOKHA- 
LE): I beg to move for leave to in
troduce a Bill to amend the Presi
dential and Vice-Presidential Elec
tions Act, 1952.

MR. SPEAKER: The question is:
“That leave be granted to intro

duce a Bill to amend the 
Presidential and Vice-Presi
dential Elections Act. 1952.”

The motion was adopted.
SHRI H. R. GOKHALE : I intro

duce the Bill.
11.22 fers.
ADOPTION OF CHILDREN BILL
THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHA
LE): There are three changes only 
in the list already circulated. The 
changes are: Item No. 2, Shri Shiv 
Kumar Shastri; Item No. 14, Shri 
Pratap Singh; and Item No. 27, Shri 
Somchand Solanki: I beg to move:

“That this House do concur in 
the recommendation of 
Rajya Sabha that the 
House do join in the Joint 
Committee of the Houses on 
the Bill to provide for the 
adoption of children and for 
matters connected therewith, 
made in the motion 
by Rajya Sabha at its 
held onthe 1st ̂Augiist; 
and communicated to this 
House on the 2nd August, 
1972 and to resolve that the 
following 30 Members of
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